‘343 Unrest among

MR. CHATRMAN: Yes, Now, we
proceed to the half-an-hour discus-
gion.

SHRI VASANT SATHE: Sir, why
not we extend this half-an-hour dis-
cussion a little further? After his
speech, which may take hardly five
to 10 minutes, we can take up the
half-an-hour discussion.

SOME HON. MEMBERS: No.
MR. CHAIRMAN: Shri Ramavatar

Shastri to raise the discussion under
rule 55(2).

17.29 hvs.
HALF-AN-HOUR DISCUSSION

UNREST AMONG THE JUNIOR DOCTORS
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‘“The House-Surgeons and Post-
Graduates are re with the
Medical Council of India and should,
therefore be regarded as full-
fledged doctors.”

“In addition to academic pur-
suits, they also render useful ser-
vice in patient care in the hospitals.
Their designation and status should
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be in consonance with the role they
are actually playing.”

mﬁﬁ-vﬁ'wﬂsm'{{ra:
o> oz & T A0

“It was agreed that the strength
of House-surgeons and Post-Gradu-
atecs would depend upon the need
of the individual teaching hospitals
and also the availability of seats in
the Post-Graduate course. Within
these limits and in recognition of
the two principles enunciated in
para (3) above, it was agreed that
1the present system of House-Sur-
geons/Post Graduates along with
stipends/scholarships thereof should
be replaced by a system of Resident
service with suitable running graded
payv scales and allowances coupled
with due process of selection at
appropriate stages.”
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It was agreed that stipends/scholar-
ships shall be paid to all the Interns,
all House-Surgeons and such of the
Post-Graduates as are already in re-
ceipt of Government of India Scholar-
ships at the following rates with effect
from 1st March, 1973.

Interns Rs. 225
House-Surgeons Rs. 325
Post-Graduates Rs. 350
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SHR]I S. M. BANERJEE (Kanpur):
Sir, at the wvery outset, I must con-
gratulate young doctors, my sisters
and brothers, for their wonderful
united action and unity which they
have maintained ever after all the
Tepressive measures adopted by the
Government, including termination of
services.

I would like to know from the hon.
Minister, Dr. Karan Singh, who is not
capabls of being harsh to anyone why
that particular agreement which was
signed with the doctors at the Secre-
tary’s leve]l was not implemented. In
their brochure, they have clearly
mentioned that this is the crux of the
matter. The junior dectors have de-
manded no more than the implemen-
tation of the agreement. They ask:
Is this a crime?

Thoen, about non-practising allow-
anre, I am told that the Political
Affairz <Committee which met re-

cently—it had come out in the papers;
I am speaking subject to correction—
have already taken a decision that
Rs. 180 or 160—I do not know—should
be given as non-practising allowance.
I would like to know from the hon.
Minister whether fresh negotiations
will start and whether they will be
entitled to this non-practising
allowance and whether the salient or
main features of the agreement which
was entered into by the Health Secre-
tary on the 31st March 1873 will be
implemented in letter and spirit.

My only fe=ar is that, unless persons
of the ~alibre of Dr. Karan Singh rise
above he network of bureaucrats, we
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will not be able to help the doctors
or technocrats. In this case some of
the bureaucrats may advise him cor-
rectly, but some may mislead also.
Let him take us into confidence. A
small Committee of thiz House can
be appointed. 1 am prepared to offer
my services. We are not experis only
in settling the nurses problem. We
can settle the problem of doctors also.
Let him rely on our wisdom once at
least and not rely on the wisdom of
bureaucrats; and I am sure the matter
will be settled.
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. XARAN
SIYNGH): I am very grateful to you for

iving me some more time because
this is the first time that 1 shall be
speaking in this House after the state-
ment that I laid on the 19th February.

I am sorry my friend. Shri Kachwai,
apparently has not read the statement
that I made on the 19%th or the very
comprehensive publication that 1
rlaced on the Table of the House. In
this publication we not only repro-
duced the Government’s point of view,
the letters of the junior doctors re-
ceived from time to time and the
report of the Kartar Singh Committee
and their recommeondations but also it
is o complete and detailed statement. .

SHRI JAGANNATHRAQO JOSHI: It
is awll in English.

DR. KARAN SINGH: There is the
Hindi version also placed on the Table
of the llouse. It is a long story and

T just want to go through one or two
thing-.

Firstly, it is quite cleur that the
problem of the junior doctors that we
are ifacing to-day is a cumulative
problem It is the result of grievances
thit have accumulated over the last
10- 15 yecars. It is not a problem that
has been immediately created.

The junior doctors feel and, I must
say, with a certain degree of justifica-
tion, that over all these years, they
have really had to go through very
difficult times and, therefore, this dis-
content and anger has becen simmer-
ing and the explosion that we see
to-day is the result of tifs cumulative
grievance.

There are two ways in which this
problem can be finally solved. One
is a long range one and the other is
of a short range. Now, as a long
range solution, I mentioneq on the
floor of the House that the Govern-
ment had decided to get up a Medical
Education Caommission because the
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very system of medical education that
we have now adopted and that we
have inherited very largelky from the
British, involved a good deal of strain
and piessure upon these Junior
doctors.
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This is not a new thing that we
have introduced. The British system
of Education which has been extant
in India for many decades required
that these junior doctors go through a
very tough time in order to get their
post-graduate degrees and their fur-
ther specialisation. So, this problem
cannoi, Sir, really be fully solved un-
less. the matter is looked at from a
national point of view and the problem
is looked upun by a really competient
commission and it is for this reason
that this Medical Education Commis-
sion that we intend to set up is going
to go into all these matters very care-
fully and is going to see what can be
done to make Medical Education more
responsive to the needs of the nation.

Many people sitting in this House
represent rural areas. We have a
peculiar situation in which all the
doctors are very largely conccntrated
in the urban areas and in the rural
areas you do not get doctors to go
the'e. I am not blaming the doctors.
I am simply saying that a reorienta-
tion and restructuring s required.
These I hope the Medical Education
Commission will do. That is a long-
range aspect. When I ssy long-range,
I should say, between one to two
years.

Then I come to lLhe immediate and
ihe short-term problem. We have re-
produced in the note the whole situa-
fion leading up to the agreement and
the Health Secretary’s letter of 31st
of March. One point is there which
1 would like to make clear and it is

this. This leiter of 31st of March has
very carefully been examined Ifrom
many points of view including the

legal point of view and we are advis-
ed thhat what we have done does in
fact fulfil all the commitments made
in this letter. Now, here is a
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difference ef interpretation. The
doctors say, you have not fulfilled it;
several Members have also said that.
Buyr I can say that we have had this
studied and it says—if you please see
Shri Ramachendran’s letter—in para-
grayh 4, it speaks of suitable running
graded pay-scales and allowances and
it aso speaks of suitable graded
scales and emoluments. What we
have given them now iz an improve-
ment on the Xartar Singh Com-
mittee's recommendations. They gave
Rs. 450. Rs. 500 and Rs. 550. 1
imprcved them which is a unique
thing; I don’t think that has ever ‘been
done in the history of the Government
of Indiz before that within 48 hours
of the report being received it was
improved. I gave them Rs. 500, Rs.
550 and Rs. 600. This is surely a
graded scale of emoluments. Then,
Sir, they came to me and they said
they want this to become sensitive to
price rise; after all if the price goes
ur how are you going to expect us
to meetl the situation. T have offered
them and made this statement on the
floor of the other House. I offered to
break this up into graded pay-scales
with dearness allowance and C.CA.
I have made that offer also.

Now the only problem is w:ith re-
gard to NPA. Unfortunately in this
ugreement there is no mention as such
of NPA.
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Why should I, Sir, stand in the way
of the agreement? I would be the
happiest person to glve them more;
they arc brilliant young people, they
are the cream of the intelligensia in
this country; they are young men and
women and all of them don’t come
from rich families; they come from
middle-class families; some of them
come from poor families whose
parents have starved and glaved so
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that these people can have fheir edu-
cation. It is not—I can assure you,
Sir—that we have been in any way
reluctant to fulfil our obligations.
After xll, the Government of India is
spending crores of rupees on other
things and if according to some agree-

ment we had to give more, why
should I grudge it?
SHRI S. M. BANERJEE: Why

should they not be entitled to non-
practising allowance?

DR. KARAN SINGH: The point is
this. There are two things. One 1%s
the agreement. I think this point we
have to make clear. In fairness to
the Government I must make it clear
that our understanding is that what
we have now given them does fulfil
the agreement made by the Health
Secretuwry. That is our situation. 1
want to be very clear. Because, after
all, agreements are more important
really than the money. We do not
want to be accused of being a Govern-
ment which does not fulfil its con-
ir .cts or agreements

18.00 hrs.

We feel that we have done it, They
do not unfortunately argee You may
say that this is g difference of 1nter-
pretation. You may say that it is a
legal interpretation. We have had all
the things studied fully. That is onc
point.

But leave the agreement to one side.
I.et us say there was no agreemoent,
even then it is my duty as Health
Minister to see that these younyz people
get better deal. T am not quibbling
on am not trying to cheat them
or make any sort of argument Forget
the agreement. I want to give them
more. I would submit that although
they may not be satisfled with what
we have given for the first time in
ten years we have actually offered
them more. It may not satisfy them.
I am not suggesting that it satisfies.
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My only plea is this. When they first
met me before the strike, I said to
them that I would see that they get
good deal as good a deal as was possi-
ble In the circumstances. The Kartar
Singh Committee contained three doc-
tors and three civil servants:; it was
not composed of civil servants only
but three very eminent doctors were
there. This committee after having
gone righily or wrongly recommended
a certain set of figure, Rs. 450, Rs. 500
and Rs. 550, I increased that. Some
people are now telling me that I should
not have increased it, and they are
saying ‘You made a mistake; you were
not a politician; if you had been a
politician you would have first of all
announced the committee, then there
would have been a lot of shor,” then
you could have called them and said
‘Here is another Rs. 50’ It may be
so, and I plead guilty to that hecause
I made a genuine attempt. 1 felt thoaf
a doctor should be given as much as
possible. They started at Rs. 450. 1
said that we  should give them at
least Rs. 500 and I announced that.

As hon. Members have s:tid the
strike now is rapidly becoming an 1n-

tolerable situation. The pooreor secC-
tions of society are csuffering. The
hospitals are suffering. The rich

people can always go to o privale
practitioner, but the poorer sections of
society are hit, and if I may submit,
the poorer section of the doctors also
people who do not have gnyv back-
ground or financial backing are also
really the ones that suffer, There are
some affluent doctors also who could
not care less. But this is beginning
to have a very very unforfunate effect
upon the hospitals. 63 or 64 days have
elapsed, and we have used the greatest
restraint to keep things from deterio-
rating. But the position that has now
arisen is thig that by their 11 sistence
on remaining on strike they are mak-
ing it very dificult for me to help them
in a genulne way. I appeal to them.
Many other people have appealed 10
them. I said “L.ook’ T have given yocu
something for the first time. some-
thing concrete. Please go back to
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your hospitals; go back to your r.oble
profession, and I as Health Minister
will try my best to get you 1ore’
Several people have spoken to me.
The Delhi Medical Association met me
today. Obviously they alsuv represent
the doctors; the other members in the

358

profession have also talked to me.
Many MPs also have spoken to me
about this. I myself arn most anxious

and most keen that this very unfor-
tunate and unhappy situation must
come to an end.

But you will permit me to say that
this business of remaining on strike
and saying that ‘Until you #ccede to
our demands, we do not go back’
makes the situation wvery difficult. I
do not want to go into too many det-
tails, but this makes it even diflicultf
for me to get them what I want i«
give them,

For example, take the question of
NPA for senior registrars. They
came 1o me and said ‘Why should

senior residents or registrars not get
NPA?. I said, ‘I.cok, if you have a
good case for NPA, you may come to
me. Go back to your hospiftals, and
create an atmosphere, and [ shall
take up your case for NPA with the
Cablnet, and I would fight your case
for you and I shall be your vakil'
But. By their continuing on strike,
I am afraid, the attitude of Govern-
ment is not going to become more
helpful, but it is going to be less help-

ful.

SHRI S. M. BANERJEE: In this
particular case, may I remind the hon.
Minister that the insurance emplovees
remained on strike but still a settle-
ment was reached. Let him not try
to follow Air Chief Marshal T.al every
time. It is not going to work in the

country.

DR. KAIT.AS (Bombay South): May
submit one thing? TI.et him not ad-
vise them to go on strike now; lef him

also appeal.

DR. KARAN SINGH: Mav 1 say one
thing? The dortor’s profession is
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qualitatively different from the atrlines
profession or the life insurance pro-
fession. The doctor’s profession 18
concerned with human suffering and
human life. Therefore, their trying
to give up work and to try and usc
that as a pressure upon Government is
not wise, and I can assure you that
it is beginning to be counter-pruduc-
tive. I do not know whetheyr WMr.
Banerjee plays bridge; I think he does
play bridge. You may have a very
good hand for three no trumps, but if
you bid a slam, a little slam on that,
you wiil lose even the three no
trumps.

So my point is that they had a case
They had a case. I was with them.
The House was with them. The coun-
try was with them But I would
submit. .

MR, CHAIRMAN: Are you prepared
to keep that in mind yourself

F AT A aga & I=w faare 9 AR
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It is my duty to look upon it and
I look upon the medical proiession
not as just another professinn; I look
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upon it as a really noble profession.
I have come into this Ministry with a
certain idealism. But I would again
appeal to these people: You are making
it more and more difficulit for me to
help you.

oaF ¥ TawAr a@dy g v = ¥ smrar
MY Far sz g | feafr fanr <
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That 18 not gomng to be in the in-
terest of these people ultimatelv.

I would appeal to all membuers of
the House that tihey should advige
these young people that they should
not press this thing to a confron-
tation at this time. It will not be ia
their interest. They should have some
faith xn me WWe have already shown
our faith. I will look into their grie-
vances. Hon. members of the House
are interested, Several] MPs, many
from my party and others, rame to
me and said that ‘we are genuinely

concerned’. But these people must not
remain on strike If they remain on
strike, they are, in a way, trying to

use the misery of the patients in order
to bring pressure on Government, and
I am afraid that government pressure,
government attitude, is going to be
more difficult.



361 Unrest among
Aar gawar ¥ fv ow wET 7 YA
TEN 9gN FEAFTOT FNTAT 9T ) TE
o °r whife § S@ar a7 w58t §
A www o sfrac & | afe
qE IFA AT Hor "0 fxmw
#F Y wor rar ar FH v war |94
AT IT|M LA FFHSA
fadr gd wWr ore fzar, wax T@r
FXET a1 10 T THo T AT WYX HIAT
&Y strar 1 ot wrer av ag Wy gt
TEN ET & | AT vx sqfaFa &7 A&7 F&E0
€ | AT IHIC FT &, gHAT FT & |

{343%
124

%
=

I would appeal very sincerely on the
floor of the House to the junior
doctors. Some of them may e hcre.
Some of them may read what I have
said. 1 would again appeal {o them
with all the earnestness at my com-
mand: please do not take this
thing to a confrontation which will
ultimately help neither the people
nor the public. We have given you a
fair deal, what we consider a fair
deal. Go back to your work. I will
take up your issue whatever issues.

They do not probably have rocoms
to stay. 1 will give priority in the
Fifth plan to hostels. Whatever
money I have got, I will give priority
to buildings. But they must give me an
opportunity, They must not oppose
this. I would urge that this is the
sense of the House.

DR. KAIILASH: When they come

Ek' you will not punish them,
- Kmim'% pd &' ey

becoming more and more difficult.—
if they come bark as quickly as pos-
sible. The situation is already get-
ting more and more difficult. There
have certain terminations. Other pro-
blems are there. It will become more
and more difficult to unscramble them.
I am perhaps in a way standing bet-
ween them and a total break. They
must have faith in me, I can assure
you this is not a party matier. This
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is not a question for any particular
party. This is a qguestion all] of us
want to slove, all men of goodwill
want to settle. As you try rightly
said, this is beginning to aifect not
only Delhi; the whole medical profes-
sion in India is beginning to be ad-
versely affected.

Therefore, I will conclude, though
it is a very long story, 1 appreciate and
fully share the sense of urgency and
distress felt by all hon. members on
both sides of the House. My appeal
again would be, on my own, and if I
may submit, on behalf of all of you
here: please ask these people to go
back to work to have some faith in
me. I will do whatever is best to help
them in solving the remainder of their
problems. This is all I can siy on
the floor of the House.

18.10 hrs.
PAPERS LAID ON THE TABLE

PROCLAMATION IN RELATION TO THE
STATE OF MANIPUR UNDER ARTICLE 358

oF THE CONSTITUTION.

MR. CHAIRMAN: The Deputy Minis-
ter in the Ministry of Home AfYairs,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

F. H. MOHSIN): Sir I beg to place
on the Table a copy of the Procla-
mation issued by the President of

India under clause (2) of article 356
of the Constitution of India revoking
the Proclamation made under the said
rule on the 28th March, 1973, in re-
lation to the State of Manipur.
[Placed in library. See No. LT-6309/

741.

18.11 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
March 5, 1974 /Phalguna 14, 1895
(Saka).



